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(v) that a  small management group 
responsible fo r steering trade with 
South America be set up in the 
S. T. C.

India’s Share in  W orld Exports

3842. SH RI N . E. HORO : Will the
Minister o f FOREIG N TRADE be pleased 
to  state :

(a) whether India's share in W orld’s ex
ports has been very poor duung the last 
three years; and

(b) if so, the factors responsible for the 
poor performance and the steps taken by 
Government to increase its share ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF TORLIGN TRADL (SH Rl 
A. C. G LO RG E) : (a). Yes, Sir.

(b) Both external and internal factors 
have contributed to the present position 
regarding India’s share o f world trade. World 
demand for our major traditional exports is 
not growing fast enough foi certain icasons. 
Commodities like tea have been faced with 
the problems of slow growth of demand in 
the im porting countries, excess production 
and low prices for the last many yeais. The 
exports of jute manufactures were affected by 
the growth of synthetic substitutes as well as 
competition from erstwhile East Pakistan. 
Development of indigenous capacity in other 
developing countries as well as quota restric
tions in developed countries have alfeeted ex
ports o f cotton textiles. On the domestic 
front, more recently there have been short
ages of some critical inputs like steel which 
have hampered the growth of exports. There 
is a  growing demand for industrial goods in 
many countries but the industrial production 
base in India has not yet expanded sufficient
ly to  cater to this demand. Output o f some 
commercial crops which enter our export 
trade has also been inadequate and this has 
affected export surpluses.

The Government has been taking from 
time to  time steps to promote exports and 
increase India’s shore in world exports. The 
Export Policy Resolution Jaid before the 
Parliament on  30th July, 1970 incorporates 
the broad features of Government’s export

trade policy. The export promotion measures 
include supply of imported raw material 
through the icplcnishntcnt licences schemes, 
removal o f capacity constraints, abolition or 
reduction of expoit duty, drawbacks of 
im port and excise duties, etc.
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Appointm ent of Judges of 
High C ourts

184s SHRI SHASHI BHUSHAN Will 
the Minister o f LAW A ND IUS11CL be 
pleased to state

(a) whcthei there j s  some percentage 
fixed foi the appo ntmcnt of Judges of the 
Htj-h Courts ft mi the ludieicry and by 
dnect appointment fiom amongst the practi
sing 1 nvyers

(b) the numbej of ludges appointed in 
variou-. High C > jrls from the Judi iar> dnd 
b> ducU  ippoin'mcnt from amongst practi
sing Mwven during the list three years, ind

(e) the number oi the judges who belong 
to nnnoritv ci mmuniiv Scheduled Castes 
in d  Scheduled h ibes 9

l i l t  V H N ISTIR o r  l  AW AND 1US- 
TIC l AND P C rR O U U M  AND CHI Mf- 
C A lS fS H R I H R G O k H M T ) ( ij No 
Sn 1 he ( on ti'uti 'n does not preset ibe or 
permit any p a te n t iu  being fixed for 
appointment to the High C curts (torn the 
Bdi and the lu ik ia l Se vice Membcis of 
th e H ir  ind 'uilienl service are consdeied 
for anpoiulnent to the High Courts on the 
b i > s o f m t i i  and suitability keeping also 
in view tiu  value of div^ise expuieuee on 
the Bench
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